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| | Dated:~ 28JUL1994
e, 33| 93 omd 239% 245/94

APPLK:ATI(N N

APPLICANTS: j _I\.DENTS

M. Lw«gl\m;l«awft\am{e Ure 7 Hff(i;am,;] bept C;ANM[EEJ

'Cu\ci Sexven O fh ely_,

L Dairging, Nbe
Guvxd th‘hz\/ - 9,)

,_,,‘o.

) Si. M. NamyCM\C\SL‘amy Advocate 544 upsteurs,

ximi\ (oux{r Pﬂdn Bongodowzi e

Subject:- Forwarding sf cepies cof +he Crders passed by the -
Central administrative Triobunal, Bangalore.

Plesse find enclosed hercwith a copy nf the URDER/MH

STAY-WRAPER/INFEREHERDER/, passed by thls Tribunal. in the above

mentioned application(s) on D5-07T~ 94

fowed on - o
| '%[7{49 CZ g q\g_uu\aw
& e 2=

Ly DEPUTY REGISTRAR
JUDICIAL BRANGHES.

\"7'-C7'* Mam FCJHh Pg‘ock Rc«jajmagm Ps(\\nt)c\lo% lC



o CENTRAL ADMINISTRATIVE TRIBUNAL
1@ BANGALORE BENCH, BANGALORE

ORIGINAL APPLICATICN NOS.363/93
AND 23S TO 245 OF 1994

MONDAY THIS THE TWENTY FIFTH DAY OF JULY, 1994

MR. JUSTICE P,K. SHYAMSUNDAR VICE CHAIRMAN

MR, T.V. RAMANAN MEMBER (R)

1. Lekshmi Kantharaje Urs
Aged 51 years,
Assistant Statistician,

2, Dr, Pramod Prakash
Aged 49 years,
Hatchery Officer

3. Or. K. Amrutha Reddy
Aged 48 years,
Director

4, Prasanna Kumar Panda,
Aged 37 years
Veterinary Officer

5. A.G. Kulkarni,
Rged 3€ years,
Farm Supervisor

6. Sayeed Ahmed,
Rged 32 years,
Farm Supervisor,

7. Dr, S5, Venugdoal,
Rged 26 yeers,
Farm Supervisor

8, P. Nallappa
Rged 32 yezars,
Farm Supervisor
( A1l the applicants are working

in Centrazl Poultry Breeding Farm,
Hesaraghatta, Bangalore

Applicants

e ( By Advocate Shri M.W, Swamy )

v,

”;\mst"qg_)

Ve

Government of India,
represented by its Secretary,
Ministry of ARgriculture,
Department of Animal Husbandry,
and Dairying, Krishi Bhavan,
New Delhi - 110 001 e
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the representations made by the applicants

and are said to be still pending.' The learned
Standing Counsel tells us that not all the
applicants have made representations but thaf

only a few of them have made and those
representaticns are still pending considerétion.
Be that as it may, uwhatever representations are
pending in the Ministry, we direct disposal

of the same within six months from the date

of receipt of a copy of this order paying heed

to the Directory of R&D Institutions bublished

by the Ministry of Science and Technology,
Department of Science & Technolocgy, New Delhi

in August, 1987, in which the applicqnts‘lnstitute
has been categorised as one of the R&DvInstitutbgtA
in the Department of Agriculture & Cooperation, |

Ministry of Agriculture, No costs,

- Sl * . Cof~

- le/ N ( o

( T.u. RAMANAN ) ( P.K. SHYAMSUNDﬂé )
MEMBELFR (A) VICE CHAIRKMAN
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CENTRAL ADW [N ISTRAT IVE TRIBUNAL
BANGALORE_BENCH

Second Floor,
Commercial Complex,
Indiranagar,
BANGALORE~ 560 033,

Dat'ed: 8 F E B "995

Miscellaneous APPLICATIQN NO: 65/95 in OA.No.363/93 and 239 to

APMICANTS:“Sri.Lakshmikanthara.‘ie Urs and seven others.
v/s.

RESPCNDENTS:-The Secretary,Beptt.of Animal Husbandry and Dairying,
New Delhi and others.,

Te:
T » .844,Upst airs,
.M.Narayanaswamy Advoga@ezNo 844, ’ o
L igiGLMagn,gifth Bloék,RaJag inagar,Bangalore ;O
| Sri.G.Shanbhappa,Addl.Central Govt.Stng.Counsel,
2 High Court Bldg,Bangalore-l.

Subject ;- »Forwardingvnf cepies of the Order-~ Passed by the
Central Administrative Tribunal,Bangalwré;

‘mentioned application(s) on Q3-02-1995,

jIga&M&* O,

g)@jac |
2. Z, 47,% DEPULY REGISTRAR

JUDICIAL BRANCHES,

gm*
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CENTRAL ADMIN ISTRAT IVE TRIBUNAL

| $ | | BANGALORE BENCH B-7327
P |
» ’ Second Fleor, _
a ‘ . ; ' Gommercial ®omplex, ,‘
: Indiranagar, :
. Bangalore~560 038.
Contempt_Petitien Ne.81 te 87 of 1995 Dated:20DE C 1995
;N . _ . . ’ - ‘
Application Ne. 363 of 1993 and 239 te 245 of 1994,
e e e e e e ¥ )
Applicant(s) : Lakshmi Kantharaj Urs and six ethers.,
V/Sf'

Respondents - Sri.Balakrishnan,Secretary,Department ef
: Am.mal» Husbandry & Dairying,New Delhi.

To
1. Sri.M.N arayénaswamy,Advocate. '
N?.844, Upstairs,17th-G.Main,
Fifth Bleck,H3jajinagar,
Bangalere-560 010,
2. Sri.M.S.Padmarajaiah, Senier CGSC,

High Court Bldg,Bangalore-1.

Sukject:~ Forwarding ef ccpies of the Orders passed by
Central Administrative Tribunal,Bangalore-38 o

- X Ko X
. X copy cf the Order/St—ay—ﬁrde'r/-{n‘t'emn—.erdﬁr, : .
Passed by this Tribunal in the above mentioned -application(s)

is enclesed for information and further necessary action.
The drder was pronounced on- O07-12-1995.

Judicial Breanches. ' i

am¥*

-
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH: :BANGALORE

o -

CONTEMPT PETITION NO.81 TO 87/1995
IN
ORIGINAL APPLICATION NO.363/93 & 239 TO 245/94
THURSDAY, THE SEVENTH DAY OF DECEMBER, 1995

Mr. JUSTICE P.K.SHYAMSUNDAR. - . - VICE-CHAIRMAN

Mr. Y.RAMAKRISHNAN. .. -MEMBER (A)
1. Lakshmi Kantharaj Urs,

Aged 51 years,
Assistant Statistician.

. . 2. Dr. Pramod Prakash,
Aged 49 years,
Hatchery Officer.

3. Or. amrutha Reddy,
Aged 48 years,
Director.

4. A.G.Kulkarni,,

Aged 38 vyears,
" Farm Supervisor.

5. Sayeed Ahmed,
Aged 32 years,
Farm Supervisor.

6. Dr. S.¥Yenugopal,
Aged 26 years,
Farm Supervisor.

7. P.Nallappa,
Aged 32 years,
Farm Supervisor.

(a1l the applicants/complainants are working 1in
Central Poultry Breeding Farm, Hessarghatta, BRangalore

. ..Applicants/
Complainants

By Advocate Shri M.N.Swamy.
Yersus

Shri Balakrishnan,
... Secretary to Ministry of aAgriculture,
“ ) pépartment of Animal Husbandry & Dairying,
Government of India, Krishi Bhavan,
New Delhi - 110 OO01. . . .fAccused/
Respondent

By Shri M.S.Padmarajaiah, S.C.G.S.C.
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Mr. JusticejP.K.Shynmsundar- - Vice-Chairman

This ContemptyPetitionh no longer survives, by now that

the department come forward [stating that the direction issued

by this Tribunal whille dispasing of the applications DA3EZ /93

&239 TO 245/94 callﬁwg upon |the respondents to dispose off
the representationjj of the llapplicants herein have since been
disposed of 1in accorldance with the requirements of law and a
copy of the order {jpassed by the department disposing of the
representations is ds per Amnixure—ll dated 18th September,

1995. The departmgnt had ~omplied with the direction issued

by this Tribunal and there is no occasion for adjudication of
this Contempt Petifion at all. Hence, the Contempt
proceadings are dfopped- 1f the applicants are still
aggrieved by the comtents of the OM produced at annexure-11,

ﬁggggﬂﬁﬁgﬁlunder which their {fepresentation had been disposed of, it is ;
£ r\w\?‘”s? \')'ﬁ

'"pr“w,nvoben to them to takKe further recourse to law. Ho costs.

P

(P-KwSHYAHSUNOAR)
VICE-CHATIRMAN

"l Bangalore




